
11.77 Papers Laid CHAITRA 4, 1903 (SAKA) Re, Adj. 

(2) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Ministry of De-

fence for 1981-82. [PDaced in Lib-
rary. See No. LT-2,186181] 

(3) A copy of the Defence Ser-
vices Estimates, 1981-82 (Hindi 
and English versions) [Placed in 
Library. See No. LT-2187/81] 

Annual Report of Emploeyees' PF 
Organisation, New Delhi for 1979-80 
with statement for delay. 

THE MINISTER OF STATE IN 
'THE MINISTRY OF LABOUR 
(SHRIMA'Il RAM DULARI SINHA): 
I beg to lay on the Table: 

(1) A copy of the Annual Re-
port (Hindi and English versions) 
of the Employees' Provident Fund 
Organisation, New Delhi, for the 
year 1979-80. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the document men-
tioned at (1) above. [Placed m 
Libra,ry. See No. LT-2188/J 

Union Public Service Commission 
(Members) Second Amendment Re-
gulations, 1980. / 

THE MINISTER OF STATE, IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): I beg to 
lay on the Table a copy of the 
Union Public Service Commision 
(Members) Second Amendment Re-
gulations, 1980 (Hindi and English 
versions) published in Notification No. 
GSR 977 in Gazette of India dated 
'the 27th September, 1980, issued un-
<ler article 318 of the Constitution. 
{Placed in Library. See No. LT-2189-
~l  

··Not recorded. 

COMMITTEE 
BERS' BILLS 

M. etc. 

ON PRIVATE MEM-
AND RESOLUTIONS 

Nineteenth Report 

SHRI G. LAKSHMANAN (Madras 
North): I beg to present the N:nete-
enth Report of the tt~  of Pri-
vate Members' Bills and He-solutions. 
Md 

ESTIMATES COMMITTEE 

Eight Report 

SHRI S. B. p. PATTABHI RAMA 
RAO (Rajahmundr,y): I beg to pre-
sent the Eighth Report (Hindi and 
English versions) of the Estimates 
Committee on Action Taken by Gov-
eIlnment on the recommendations con-
tained in the Twenty-ninth Report of 
the Estimates Committee (Sixth 
Lok Sabha) on the Ministry of 
External Affairs-Working of Indian 
Diplomatic Missions. 

12.03 hrs. 

RE: MOTION FOR ADJOURNMENT 
ETC. 

arttrer ~ 'fTC ~  ;rrG 

~ ~~~~l  

~ ~~~~~  

~  

(Interruptions) 

MR. SPEAKER: Will you take your 
seat? 

~~~~ ~ ~ 
~~~  I arrtr~ GITO 

~ I ~ arTtf -to ~  ~ GfT6' 
~  1f ~ t, arTtf Gfo ~ I 
This is a bad sort of judgment on 
our Part that we give adjournment 
motion and then We think we have 
got a right to speak. No, there is no 
question like this. 


